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Friday, this the 1sth day of November, 2002

Hon'bIe Shri Justice V.S.Aggarwal, Chairman
Hon'ble Shri A.P. Nagrath, Member (A)

Srrcllrir Iirrurar Sellji ar
s/o Shri D. S. Serrgr-rr'
F/O 313/88. Trrlsi \irp'at'
Iteliri-35

. Appl icant
(Bl- A':lvor-'at e : Shri R. li. Kapoor )

\Ie r-'srrs

I'rr j on of lndia through its Secretarl'
Deptt . of Telec"ommtrnication
Sanr-'har Bhawerrr, Nelv Delhi

The Chief General. I'lanager
llerhanagr-lr Telefih6ns Nigam Limited
Khtrrshi,l Lal BlrRt',an,
Janparth, New Dethi

. . Respr:ndent s

ORDER (ORAL)

Shri Justice V. S.Aggarwal:

The present, a1:plication has been filed only in

appl'shq,rsi,ott of some contemplated action. I{e are not

rlwellirrg jnto the rnerits of the matter becztuse tlie

a1:plication, at this stage, mlrst kre Lield to be

pre-utature.

a

(
o

said

the

(A.P. Na
Member

/ sunil /

-+"Dglath )
(A)

Subject to aforesaid, OA

herein shorrld be taken as an

matter.

t^

is dismisse(.] , 1-r, 1l,itr3

expressic, rl or) mer'it s of

(V.S. ggarwal )
Chairman


